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(Mr. Speaker) 

education, there l§  Mnltation; every- 
thing is here.  But  when he  means 
Government, he refers  to  the  UJ*. 
Government; at least I take that to 
be his intention.

......to sfart the  factory  now

after six montlis of utterly illegal 
and deliberate lock-out by recruit* 
ing black-legs after wrongfully dis
missing almost an Its labour force 
numbering over one thousand......**

1 do not think X need read it further. 
It makes various statements of facts 
about the correctness of which nobody 
can t>e sure, at least in this House or 
under this Government.  I  find  the 
statements made in a rather reckless 
language.  We do not know the iacts 
and therefore I do not propose to read 
the motion further, but I will dispose 
pf it on the simple ground that it is 
a State subject and has nothing to do 
with the responsibility of the Centre*

ALLOCATION OF TIME  ORDER

Mr. 8pe«ker:  The House wtU now
proceed with the further consideration 
of the following motion moved by Shri 
Satya Narayan Sinha  on  the  29th 

July, 1»53:
«

**That this House  agrees  with 
the allocation of  time  proposed 
by the Business  Advisory  Com* 
mlttee In regard to the  Govern
ment legislative and  other  busi
ness u announced by the Deputy- 
Speeker on th« 20th July* 1935.**

In this respect also, 1 believe there 
is either a misapprehension or a not 
proper  apprehension  of facts.  The 
House knows that it has to put through 
a certain  amount  of  business  and 
therefore it becomes necessary, taking 

into consideration the overall picture 
of business as also the needs  of  the 
Individual  pieces  of  legislation  or 
motions* to consider as to what would 
be the best and fair allocation of time. 
For this purpose, a Business Advisory 
Committee was constituted.  The com

mittee is representative of all sections 
in the House.  It is not that the com- 

, ̂ mittee functions by a majority.  The 
‘ Members in the committee represent
ing the various groups and even indi-' 
viduals sit together, take into conside

ration  the  importance—the  relative 
importance—of this measure and  that 
measure in relation to the entire busi
ness of the House and tiien decide as to 
what would be the probable time that 
is required and come to a conclusion 
which, I may mention. Is many times 
a compromise conclusion on the side of 
giving more  time.—not of curtailing 
time,—and  the  conclusions  are  all 

unanimous. That has been the practice 
tm now.  Every effort is made to see 
that there is unanimity on the ̂int of 
allocation of time» because the com
mittee is very keen to see  that  the 
Members* legitimate right of making 

speeches or moving  amendments  or 
having a say on a particular subject 
is not curtailed and proper tlnwi i§ 
given.  After that, the motion  comes 
before the House.  Of course, there is 
also  a rule made here—rule 37—to 
recognise the inherent right of every 
Member to move any amendment to the 
motion. Nobody denies that a Member 
has a right to move any amendment 
to any motion, but it will be accepted 
that that right does require some limi
tation in practice as a matter of coo> 
vention, if business ia to be put through 
and if the Parliament is to  function 
efficiently and properly.  Such motions, 

therefore, have been alwayg treated— 
till now at least—as formal motions, be
cause all sections of the Hbiise are re- 
present«i on the committee, and what 
the committee decides is after consider
ing all points of view.  Still, I am not 
saying that Members have no right to 
move* amendments;  they  can  move 
amendments  as  they  like,  and 
considering the  possibilitŷ a  rule 
was  also framed  that  an individual 
speech  should  not  be  of  more 
than flve  minutes  and  the  dis
cussion should not continue for more 
than half an hour—rule 37.  Here the 
amendments moved  or  sought to be 
moved by Mr. Kamath who is followed 
by  another  Member—he  too  per
haps tables his amendments  for  the
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first time—are  advxKiating extension 
of time. I am just statinif the practical

difficulties. The hon. Member is entitled
perfectly to urge whatever point he likes

iŝ within  his  legal rights  in 
moving"’  the  amendments.  I  am 

repeating  this  so  that  he  need 
not  think  that  there  is  going to 
be  any  curtailment  of  the right 
of  a  Member  to  move  an amend
ment.  The matter  stands on  prac
tical considerations.  The allocation of
time has to take into consideration the
entire business so far as possible and
the relative importance; the committee
have made allocations in this manner.
The hon. Member wants extensions. It
is in the hands of the House now to
extend or not to extend; but I am try
ing to give the background as to how
the committee was formed* why it was
formed and what is its objective.  And
last but not the least, I am suggesting

to the House that we are the first Par
liament and we are therefore trying
to establish certain conventions which
we will be following continuously.  Of
course, we may err and if we err, we
shall be correcting ourselves and we
shall be changing also.  But let some
kind of conventions be formed and let

motions of this type, amendments of
this type, not be brought in the way it
has been done.  For the third time I
repeat, I do not dispute the right  It
is a help to create a convention just
as in the matter of Appropriation Bills.
We concede the right of a Member to
make a speech on the Appropriation
Bill.  But, we have adopted a conven
tion, which is now firm, that nobody
gets up and an Appropriation Bill is 
put through in two minutes  or  one
minute.  Similarly, in this case also, I
would like hon. Members to take into
consideration all these points of view.

There is one further aspect which I 
may mention.  If a business is taken 
up and it is felt in the House  that 
more  time Is required,  the time is 
extended by taking  the conser̂s of 
opinion in the House. There is also the 
other experience in the Bill which was 
put through—'the Tariff (Amendment) 
Bill. The Committee’s allocation was 
about three hours and the matter was 
disposed of within  hours.  That

would also show as to how this Com
mittee is functioning.  It is not the 
idea to muzzle anybody; the idea is to 
help to put through the business of the 
House.  I remember in the last session 
also, on a certain measure,—I do not 
remember what measure it was—with 
a view to attain unanimity, a certain 
period of 5 hours was agreed to; but 
the Bill collapsed in two hours—there 
was nothing further about it—it col
lapsed in the sense that the time in
sisted on was not made use of.  All 
this is done because we want to create 
a kind of  convention  whereby  the 
Members formally and informally meet 
and agree to a programme and willing
ly allow their rights to be curtailed if 
it comes to that.  That is the back
ground. I shall now put the motion......

Shri Kamath (Hoshangabad):  Sir,

with  great deference  to the  judg
ment....

Mr. Speaker:  He can move  his
amendment  His time is five minutes.

Shri Kamath:  I beg to move:

That at the end of the motion, the 
following be added, namely:—

“subject to the following modifi

cations that—

(a)'5 hrs.* instead of *3 hrs.* be
allotted to Indian Coinage (Amend
ment) Bill.

(b) '5 hrs.* instead of ‘3 hrs,’ be
allotted to Abducted Persons (Re
covery and Restoration) Continu

ance Bill.

(c) ‘5 hrs.* instead of ‘3 hrs.’ be
allotted to Spirituous Preparations 
(Inter-State Trade and Commerce) 
Control Bill.

(d) *15 hrs.* instead of ‘10 hrs.* 
be allotted to Code of CivU Proce
dure (Amendment) Bill,  (Motion 
for reference to Select Conmiittee).

(e) ‘13 hrs.’ instead of ‘10 hrs.'* 
be  allotted  to  Citizenship  Bill, 
(Motion for  reference  to  Select 
Committee).

(f) ‘40 hrs.* instead of ‘23 hrs.*  •
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[ahri Kamath]

he allotted to Companies BiH, (for 
General DUcimlon only), and

(f) *20 hri/ instead of '10 lirt.* 
be allotted to dl«ctis«Ion on the Re- 
porta of the QmunUfioner for Sche

duled Castes and Scheduled Tribes 
tor the years ending Slst Decemb«, 
1053 and 31st December, 1954.**

With ffreat deference to the judg- 
ment and wisdom of the all-parties 

Business  Advisory Committee  over 
which you yourself preside,...

Mr. Speaker: I may teU him that at 
this meeting I did not preside.  Some
times I preside: not always.

Shrl Kamath:  I did not say you pre

sided at this meeting. I submit that in 
certain circumstances the  Committee 
may not be regarded as Infallible in 
Its decisions and I may, in all humili
ty, say that this it one of those situa
tions.  However, after the last part of 
your  observations wherein you  said 
that the time schedule for any Bin Bin be
fore the House can always be extend
ed with the consenstis. or unanimous 
or majority opinion of the House.  I 
concede that much of the raison d'etre 
for this amendment no longer exists. 
Yet, I would suggest that so  far  at 
least, as these two Bills are concern
ed—they are very  important  In  my 
humble  judgment—̂the  Citizenship 
Bill  and  the  Companies  Bill.—in 
my  estimation  they  deserve  much 
more time than has been allotted to 
them by the Business Advisory Com
mittee.  In the last  Parliament,  1 
remember, there was no such  time 
schedule  Axed  t>eforehand  for tne 
consideration  of  Bills.  The  usual 
weapon in the armoury of the House 
and you  too. was, if a  speech was 
insufferably  dull  or  Irrelevant  or 
repetitive,  to  call  the Member  to 
order,—and the supreme weapon  of 
moving for closure which you, in your 
judgment and wisdom, did not always 
accept, sxiltlced for regulating the con
sideration of Bills and debates in Par
liament.  I may also, if the House will 
pardon me, a personal reminiscence re
call that in September, 1952 when  I 
observed from the gallery the House

of Commons proceedings, I noticed that 
there was no time-limit imx>osed  the 
speeches of Members as is now the 
case here. Yesterday, for the flr̂t time, 
I found that speeches on Bills were 
restricted to 15 or 20 minutes, which 
was not the case in the last Parlia
ment.  It Is, may I say, rather impro
per to impose restrictions on Members 
who have got something to contribute 

to the debate on any measure before 
the House.  If Members* time are res
tricted and if they are told before
hand that they will have to confine 
their observations to 15 minutes, their 
contribution in certain cases may not 
be as effective as it might otherwise 
be.  I, therefore, suggest that in the 
first place, this time-limit on speeches 
that is being observed nowadays In 
this Parliament  should go,  and the 
debate should be regulated as was used 
to be done to the last Parliament. Yoa 
used to do it and the Deputy-Speaker 
used to do it very well in the last 
Parliament.  I do not see any reason 
why that practice should not be follow
ed to this Parliament as well.  I, do 
not wish to take any more time of the 
House, but. I wish to suggest that, 
in the first place, this time-limit on 
Members* speeches on Bills before the 
House,—this rule or convention—should 
be done away with.  Every motion of 
the Business  Advisory  Committee,— 
every motion like this  contatotog  a 
time-schedule for the entire legislative 
work—should like any other motion t>e 
brought before the House for discus
sion, and approval  with  or  without 
change.  I really grant that the House 
may not always amend  the  motion. 
There may be certain situations, how
ever when such change may be neces
sary.

In this particular case, I do not in
sist upon the changes suggested with 
regard to all the Bills.  But, certainly 
I would like the House to consider ear
nestly my amendments so far as  the 
Citizenship Bill and the Companies Bill 
ore concerned. I have suggested that for 
the Citizenship Bill the time may be 
extended from 10 to 15 hours and for 
the Companies BUI  from  25  to  40
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hours.  May I, in the end. also state 
that I did a bit of arithmetic?  The 
total number of hours allotted to the 
various Bills comes to 90. On an arith

metical computation, it works out to 
18 working days at the rate of 5 hours 
a day.  The House according to the 
calendar is going to sit for 49 or  50 
days.  Again on some  Saturdays  the 
House will sit and as the  House  is 
aware, the sittings are sometimes  ex
tended beyond evening, until  nightfall 
or even till midnight as happened  in 
the last Parliament more than once.  I 
do not know if this Parliament has ex

perienced that.  But we had dinners 
outside on the lawns at night.

Shri S. S. More (Sholapur): We have 
no exi>erience of that dinner here.

Shri Kamath:  But we had.  I am
sorry for you.

Mr. Speaker  He can proceed.

Shri Kamath:  Is that bell intended
lor Shri More or for me?

Mr. Speaker;  For Shri Kamath.

Shri Kamath:  My suggestion for ex
tension of time would mean an increase 
of only about 4 days.  Still we  will 
have another 28 days for the  other 
legislative business of the Government. 
And considering that the House  has 
always sat in accordance with  your 
Instructions, longer in the day and also 
on Saturda]̂ sometimes, I do not see 
any reason why this amendment as a 
whole should not be accepted, or at 
least this part of the amendment re
lating to the Citizenship Bill and the 
Companies Bill.  I commend this am
endment for the  acceptance  of  the 
House.

Mr. Speaker: The amendment is now 

before the House.

Shri M. A, Ayyangar (Tirupati): All 
that Shri Kamath has not asked is that 
God may extend the period of a day 
from 24 to 30 hours.  He has further 
gone Into tĥ  fundamentals.  Under 
the rules there is a Business Advisory 
Committee. It is too late for him if he 
goes back to the Noah's Arc period. Xt 
might have been so In 1952 when be

was here.  This  Business  Advisory 
Committee had not  been  appointed. 
Rules had not been framed.  By way 
of amendment it is not open to him 
to question the rules themselves. There
fore, he must abide by the rules.  So. 
when once the Business Advisory Com
mittee goes into this matter and decides 

that 80 much time should be allotted 
for a particular Bill, it becomes neces
sary to restrict, to impos« a time-limit 
on speeches.  But we never  insisted 
that 20 minutes should be stuck to. As 
a matter of fact, yesterday though five 
hours had been allotted for the Indus
trial Finance Corporation  Bill,  after 
five or six speeches—of course, no hon. 
Member's speech ought to be criticised; 
all are hon. Members, they have spoken 
exceedingly well—̂they only  went  on 
emphasizing what others had already 
said, at least many of them. That gave 
added emphasis to  the  proceedings. 
Under these circumstances, to say that 
we are curtailing the freedom of speech 
is wrong.  As a matter of fact, though 
he said that 20 minutes are allowed 
by the Speaker, I allowed 35 minutes 
in one case and 40 minutes in another 
case and so on.  Nobody ever  com
plained, and the debate was as full as 
could be ordinarily expected.

The Business Advisory Committee is 
fully representative of all parties, and 
even others had been invited.  I was 
presiding in your absence. Sir and I 
had made it clear to every hon. Mem
ber who was a party to the proceedings 
there that it was open to him to sug
gest a limit and that if others also 
agreed with the reasonableness of the 
demand, I was willing to go as far as 
they liked.  And I imposed a condition 
that it was obligatory on them to stand 
by what they did.  There was tinazii- 
mity with respect to this.  I do not 
think any hon. Member who was there 
representing any party or group would 
ever say that we wanted  to  hustle 
either there or here.  I am s\ire hon. 
Members will not keep qxiiet but utilise 
the ten minutes allotted to them; let 
each one of them who was a party 
stand up here and support it.  Other
wise, there is no meaning  In  being 

members of the  Business Advisory
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[Shri M. A. Ajyangar]

Committee.  Let it not be left only to 
the Chairman to go on« either there 
or here to support

So far ai the length of time Is con
cerned, my friend calctilated 50  days 
and so on.  We have not yet come to 
the other stages of the Company Law 
Bill.  For the first stage alone we have 
devoted or allotted 25  hours.  Hon. 
MemfcMsrs are aware that though  25 
hours were fixed, freedom was given 
to the Speaker or whoever might be 
presiding to extend this by five hours 
more.  My hon. friend  might  have 
asked other Members here.  He wants 
their assistance in allowing him  to 
speak.  He may have  asked  them 
about this.  They are not far  away 
from him. Under the circxmistances, 

no rigidity is observed here.  On the 
other iiand. we aUow hon.  Members 
to exhaust themselves also sometimes. 
That is what is happening in the House. 

Therefore, to say that the rest of the 
time should be devoted only to  the 
first stage of the Companies Bill and 
that the second stage may be conclud
ed  in  the  interval  or  recess  Is 
wrong.  His suggestion has no legs to 

stand upon.

So far as the Citizenship BUI is con- 
cemed« the  Minister for  Parliamen
tary Affairs originally suggested that 
15 hours may be allotted.  That was 
on the footing that all the stages of 
the BUI would be discussed here, and 
there would not be any reference to 
a  Salect  Committee.  On  account 
of the importance of the BiU we sug
gested—and there was unanimity of 
opinion—that this Bill might be refer
red to a Select Committee, in which 
case 15 hours would be a waste  of 
time of the House for  Select  Com
mittee reference only.  At that stage 
we thought ten hours would be enough. 
It is not as if we go on extending the 
hours of the day.  We come at  11 
O'Qock, and even without going for 
lunch, some of us  continue  to work 
here till 5 r,M.,  and very often  we 
are prepared to sit till 6 p.m.

Pandit Thakiir Das Bhargara (Gur- 

gaon):  Some of ua who work on Mm

Committees come at ̂ 30 and go after 
six.

Shri M. A.  Ayyangan  Yes,  we
have Committee meetings, and in be* 
tween there is work.  At 4 0*aock 1 
have got a committee today.  I know 

how many hours you. Sir, work.  My 
hon. friend has come in only just now.

Shri  Komath:  1  was  here  lon&
enough.

Shri M, A.  Ayyangar:  He  might

have been.  It is idle to contend that 
we should automatically go on extend* 
ing the  time  from 4  to 5  hours, 
from 5 to 6 hours and so on. and put 
in an amendment.  I would only urge 
upon every  Member  of this  House 
that there is no intention to hustle, and 
neither the hon. Speaker nor I  have 
ever hustled.  We have been anxious 
to get as complete  an opinion as  pos
sible and give as much opportunity of 
debate as possible to every section ol 
the House and every  Individual so 
long as he does not repeat  himself.
I would respectfuUy urge the House 
not to change even a comma in the 
motion̂ and not to accept even a single 
amendment of the hon. Member.

Shri  Asoka  Mehta  (Bhandara): 
Even  t>efore  the  Deputy-Speaker 

made a pointed reference to me......

Shri M. A. Ayyaagar: No. no. I only 
turned to you.

Shri Asoka MehU:.....I  was  going
to speak  on  the  subject.  He 

made  a  pointed  reference  to  me 
because I happen to  represent  my 
party in the Business Advisory Com
mittee.  You were good enough to in

vite my friend and  colleague.  Shri- 
mati Sucheta Kripalsni, to that Com
mittee.  We have l>een functioning in 
that committee for a long time and 
I am  happy to endorse everything 
that you have said about the way in 
which that committee functions, and 
we have found that while you have 
very often given us valuable guidance, 
we have been equally happy when. In 
your absence, the Deputy-Speaker has 
been in the Chair also.
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As far as the last meeting of  the 
Business  Advisory  Committee  was 
concerned, all the decisions were taken 

by  consultation  and  by  complete 
agreement.  Unfortimately,  full  de
tails are not given here as the Depu- 
ty-Speaker  pointed out.  Twentyfive 
hours allotted for the Companies Bill 

are only for the first stage, for general 
discussion.  There also, the Deputy- 
Speaker pointed out that If there was 
a question nf floor or ceiling, it might
be extended even to 30 hours.  The
total time that the Government them
selves had suggested was 90 hours, but 
we felt that it would be too early at 
this time to decide how much time 
should be allotted to clause by clause 
discussion.  In the course of the gene
ral discussion it might emerge as to 

what are the clauses  to which  spe
cial attention should  be  given  and
accordingly future programme  could 
be drawn up.

Likewise, some of us are very anxious 
that other questions of policy should 
be taken up.  We had a  discussion 
whether more time should be  given 
to Bills or whether we should divide 

our time between discussion of Bills 
and Issues of policy.  You will recol
lect that some time back we had  a 
discussion on economic policy which 
was very useful.  At that time,  you 
yourself had said that only the indus

trial policy might be  takeu  ur 
and agricultural policy might be taken 
up at some later time.  There are  a 
number  of  other  questions  which 
some of us have brought up and time 
has to be found for this kind of policy 
discussion also.  All these things are 
entered  in  the  minutes.  Unfortu
nately, the minutes are  not  made 
available to all the Members.  1  do 
not know if a convention cannot be 
created by which they could be  dis
tributed to all the Members so that 
they would know what  we are  dis
cussing inside the Business  Advisory 
Committee.  As far as my hon. friend 
Shri  Kamath  is concerned,  well, 
it  is  a  question  of  considering 
the  wisdom  of  the  new  Parlia
ment  in the  light  of the  wisdom 

of the old Parliament I am not com

petent to go into that matter, because 
I had not  the privilege of  sharing 
the wisdom of the  old  Parliament 
But it is my fault that as a represen
tative of the party I should not have 
sat down with him and explained to 
him the conventions on which we have 
been working.  I apologise to jroufor 
not having fuUUled  my  responsibili
ties.  At the same time, I would ap
peal to  my valued  colleague  Shri 
Kamath not to press his amendment, 
and I can assure him that in future— 
as we have always done in the past 
also—before we attend the Business 
Advisory Committee meeting, we would 
be normally consulting our colleagues 
in Parliament, because we do not go 
there and put forward our individual 
opinions.  But this time, the meeting 
was held—and I was very happy it 
was held—on the very first day when 
Parliament assembled, and for various 
reasons into which I need not go, it 
was not possible for us to consult all 
our colleagues.  But if there is any 
blame  to be  attached,  the  blame 
should be attached to me only.

I  would,  therefore,  request  Shri 
Kamath to withdraw his amendment, 
and I would also request you, 9ir, not 
to consider this  as a  kind of  any 
breach of convention on the part of 
Shri Kamath.  If anything has  been 

done,  which should  not have  been 
done, it is because I failed to fulfil 
my responsibility.

Shri A. K,  Gopalan  (Cannanore):
I do not want to speak much.  I also 
think that it is  necessary  that we 
have to respect the decisions of the 
Business Advisory Comrnitteee.  It on 
the other hand, this new  procedure 
that has come up today is accepted 
and there are going  to t2  amend
ments to the decisions of the Business 
Advisory Committee, then there is no 
need to have a  Business  Advisory 
Committee at all.  If the  Business 
Advisory Committee is going to dis
cuss something  first and  later  on 
Members belonging  to the  different 
parties and groups are also going to 
bring forward  amendments like  the 
present one, then we shall have  to 
consider the question whether  there
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iShri  A.  K .  G < ̂ U n ]

•tiould b« t Business Advisory  Com-
mittee at «U,  So. I would also request 
my hoa. friend Shri Kamath to with-
draw his amendment.

As far as policies are  concerned, 
certainly there are certain poUclesto 
be difcussed.  And as my twai. friend 
8brl Asoka Mehta  has Itast  stated, 
there are certain things that have to 
be discussed in the case of  BUls In 
perticular and when Bills are discus-
sed, there U also the right to see that 
enough time is given for the discus- 
•loa  But those are dl/ferent matters.

As far as this amendment is concern-
ed. 1 would only say this, in regard 
to the functioning of  the  Business 
Advisory Committee.  I would like to 
l̂int out that whenever there is a dis-
cussion in the Businesi Advisory Com-
mittee. usually there are so many 
differences between each party and 
Iproup,  as  far  as  the  timings 
are concerned; one may like to have 
more time for one subject, and another 
may like to have more time  for an-
other.  But we adjust ourselves there. 
90 that only the thing that U generally 
agreeable Is put forward here.  So, 

 ̂X feel that whatever dURcultles  may 
be there, the decisions or recommeor 
datlons  of  the  Business  Advisory 
Committee must be placed here, and 
as a convention they must be accepted.

If any change in the constitution of 
the Business Advisory Committee or 
any such thing is to be made, then 
certainly Shrl Kamath can make his 
representation to see that the practice 
of Individual Members bringing  for-
ward amendments to the recommenda-
tions of the Business Advisory Com-
mittee is allowed. But If that Is done, 
then I feel the Business Advisory Com-
mittee’s function itself will come to a 
close. If. however, we want the Busi-
ness Advisory Committee to function, 
and if we think that It is better to 
have some decisions, then I feel that 
Shrl Kamath*s amendment should not 
be accepted.
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iffvT ^  arrr  W  wrm  t,   ̂ ^

WT̂  «FT f 3it

hRRT  ?Tfir  fwfrrfv

qrrro ihrr i  n̂r

it H ?rt»T  3fT3 3IT3 I

 ̂ TOT f one  3IT3 aiT3

 ̂ etw  ins# if I  *̂(WT ^

5RT  ĥrr  (fi5  3fT̂  ^

ifnn  ̂ qmphr  SVw   ̂  »i5nn tir

 ̂ itw frTOT îSRTT ÎT I   ̂  ^

fwfrrhr cnrnfy/) 

f 1**"

< srnfi 1  etpf 

mr ^  nrf rrw W) qn̂s Mv#-

2^  TOT?  #  F̂T

f T=r Iff »nlh| n̂Jhr
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ĥT it * ^  ^

jf  T̂TQ- 4 

 ̂ t,  ̂  ̂  

55*01̂ f ̂  ^ r« irfw ̂  ha

afrf I  |ir   ̂  ^ ir̂snfa N

Frô ar̂ r̂ cr̂

TOT  JTHTT f ^ ĤPfRTT  ̂ T̂TF̂rT 

Riff  î I  apT?  T̂FT  f̂sro*

 ̂ 9F̂  *fwn ^  VT̂  1̂

4  tcTQ  3lft l̂t5̂

aif? fTT <n 3rf? wjt̂  ?bft r̂iW ^

 ̂ qini ti   ̂  ̂'3ir<

? P̂  F̂inr ^   ̂   ̂îT fWf

^ ?I7̂  ̂  ̂  ̂  ̂^

 ̂ k̂x  1̂311 5hlT ? T̂T ^

4  w   r̂irsnr ̂  ̂  ̂  i I

qr̂ Tî  ̂sj?̂   ̂ ^  ift

iRPT  =J.  iW} ^

^  ̂ 4 5rf

*f  IT, 3W

«rw   ̂I  art*?  ̂^  ̂ »RT ^

f«« »r̂fâr ?hTT t....

WTPRT ;•  iTrjricPT  ^  5n>;;T

f ̂ HiH =nff iW I

qfur sn*;? ^ «rff qi

IRir if *r̂ pgPT ihrr # ?rf srfê  »ft

?*?ml 5TRIT  ̂ f̂? ^

«rqiqj wfeRT  <iJ  ̂I

OT  ̂  ^ 5̂*};̂  # erf ^

Wlff  ̂  ̂ ^  ̂ f̂RT

HRIT ? rir̂  T̂F ̂sfra" i?fvf ^

inuwff ^  ^  r̂rar if 1 4HiJqic<i,
Tf  qbH[ftf  ^ (T̂ ifî  IC 3fft̂  

n̂r?TT ^  «nf5rkm

r̂ii  «̂<T  3|T»f  I  5T̂

Î'V’   ̂ ^  rffvT ̂  wn

 ̂ 4*  ’TW 

 ̂I  cif̂FT ann hNS m aift

r? h?r <#  if   ̂ ̂ <r*nh

Hpf  5nf ?lf  {̂/} «UT  <|)]̂  ̂

715 f...........................................................

Shri Kamath: Only for two Bills.

*iff'<I  3T  ̂ îrer  :*  aift ^

?R1 # »ft  ̂   W  ̂    ̂ m

I  ̂  ̂ ^

 ̂ jf ipf«4‘c!;̂  c!HT  SW? ^

=T|ff # I  ̂   ^RW  5j

?TT mŵ  ̂  ̂  ̂  ̂irw ^

rf  ̂3|TR  ij*!̂ >rMt<il

ĉTT  ŴfT VT 3(ft IM'd wknr n\,

^   WTcf  îifcTT W,  V^AAfT  VT  ̂

V   ?rf  (<̂Ef  *riVf  qi   ̂  ^

 ̂  ̂   i4\4  ̂ a    ̂  tH   t

5TcTrî ¥fh[  *FFf   ̂ 5ipr  ift  ifjan 

Vf *T#  ̂ift f̂qĵ SW m̂\ 

«n I  rf̂   franr  jf  ?W>

 ̂ ?HTi arruN  ̂ r<̂ (̂ 1

fir «imf  f̂RTT   ̂ ŝ̂TTT

fgp anr  iT¥  r̂rfl t̂WN r   y w  ̂ «w 

Hnft  ̂   ̂ wŵ

3IT Jif   ̂arrft ^   «rn¥

if ?f  arf?   ̂ 5m r   ̂  ̂  *f

Ijt   ̂  ̂'d *V*

t̂5W I

Shri Jaipal Singrh  (Ranchi  West- 
Reserved—Sch. Tribes):  While I ful
ly endorse tiie recommendations......

Mr. Speaker: Order, order. We have 
exhausted already half an hour, or per.̂  ̂
haps five minutes more than that. The' 
only course Is......

Shri Jaipal Sinch;  May I seek a 
clarification In view of what jrou have 
said?  I fully endorse the recommen
dations of the Business Advisory Com
mittee.  I myseif have been a member
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of It now and previouslj  aljo.  But 
there is something which you  have 
said; although 1 agree with it, I feel 
that the House must reserve the right 

to make comments on the recommen- 
dations of the Business Advisory Com
mittee when there have ĥen lapses in 
that Committee,

You will remember that the Minis

ter of Parliamentary  AfTairs  lapsed 
very badly last year oyer this ques
tion of providing time for a discussion 
on ths Report o( the Commissioner for 
Scheduled  Castes  and  Scheduled 

Tribes.  This year......

Mr. Speaker:  Order, order.  He is

going into past history which will not 
k>« relevant to ^  discussion of the 
present motion̂I have already stated 
that every Memk>er Ixas a right—it is 
not the intention to deprive anyone of 
that right—but there are ways  and 
ways of exercising the right.  1 am just 
throwing a suggestion: if any Member 
feeli dissatisfied over the allocation of 
time by the Business Advisory Com
mittee, the better course, to my mind, 
would be not to table an amendment 
to the motion but to  represent  the 
matter to the leader of his own party 
who was there in the Business Advi- 
Mory Committee.  He could then ex
plain to him the reasons as to why a 
particular time was Axed up, and the 
matter is always open for discussion.
I. therefore, advisedly said that even 
tn this House when some time was al
located and it was felt that some more 
time was necessary, the result of the 

adoption of this motion being that It 
beeves the allocation order of  the 
House, it becomes necessary to take 
the sense of the House, and the House 

can revise its view on a further re
presentation or a further examination 
of the situation as it arises from time 
to time.  That is the proper remedy, 
and not moving amendments and all 
that  That Is the whole  clarification 
which I would like to make.

y

Shri Kamath:  May I seek a clarifi

cation as to whether those Members

of the House who are interested  in 
this matter will be permitted to attend 
the meeting of the Business Advisory 
Committee.  (InterrupHant).

Mr. Speaker:  Every care is taken
to see that Members who are likely 
to be interested in a particular subject 
are specially invited, and if any parti
cular Member says that he is interest
ed in respect cf a particular Bill or a 
particular subject, the question of in
vite him to remain present at the 
time of the consideration will be taken 

into consideration by the Business Ad
visory Committee.  The hon. Member 
will realise one thing, that when we 
meet in committees, we do not repre
sent parties; we function as a whole 
House and we do what, we think, is 
the best in the interest of the entire 
House.  Absolute Insistence on a Mem> 
ber's right might lead to absolute waste 
of time; that also is a thing  to  be 
seen.  So all these things are looked 
into.

Shrl BLamath: May I say that this 
discussion, with the assurances  and 
fresh information given, has  cleared 

the air and served the purpose which 
1 intended?  I, therefore, do not want 
to press my amendment,  I ask for 
leave of the House to withdraw  my 
amendment.

The amendment was, by leave, 
withdrawn.

Mr. Speaker:  Now, I come to the
other amendment.

Shrl Dabhi (Kaira North):  I have
not moved my amendment

Mr. Speaker:  1 only want to know
whether he wishes to move his move
ment.

Shrl Dmbhi:  That is what I say...

Mr. Speaker.  If be wishes to make 
m speech giving his reasons as to why 
he tabled the amendment, there is no 
time for it.

Shrl Dabhi:  No, no.  In view of
what you have said. I do not want to
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move mj amendment.  But one thing 
1 would mention. The hon. the Deputy- 
Speaker himself suggested  that  we 
should send in amendments.

Shri M. A. Ayyangar:  Does he say 
that I suggested amendments should 
be moved?

Mr. Siteaker;  Let there be no dis

cussion on that point now.  What the 
Deputy>Speaker said is reported in the 
proceedings of the House, and every
body knows what it is.

The question is:

“That this House agrees  with 
the allocation of time proposed by 
the Business Advisory Committee 
in regard to the Government legis
lative and other business, as an
nounced by the Deputy-Speaker on 
the 26th July. 1955.’*

The wjotion was adopted.

Mr. Speaker.  So this becomes the 
allocation of time order of the House.

BUSINESS OF THE HOUSE

The  Minister  of  ParUamentary 
Affairs (Shri Satya Narayan Sinha): 
With your permission, I would like to 
announce the priority of business also. 
I  wish to inform the House that Gov
ernment intend to take up legislative 
business,  for which the Business Ad
visory Committee has  recommended 
allocation of time, in the  following 

order:—

1. Further conskieration  of  the
Industrial and  State Financial 
Corporations  (Amendment)

Bill;

2. Indian Coinage  (Amendment) 

Bill;

3. Land Customs  (Amendment) 

Bill;

4. Spirituous Preparations (Inter- 
State  Trade and  Commerce) 

Control Bill;

5. Prilsoners  (Attendance 
Courts) Bill;

6. Delhi Joint Water and Sewage 
Board (Amendment) Bill;

7. Code  of  Civil  Procedure 
(Amendment) Bill;

8. Durgah Khawaja Saheb BiU;

9. State Bank of India  (Amend
ment) Bill; and

10. Industrial Disputes (Appellate 
Tribunal) Amendment BMU.

Shri Kamath (Hoshangabad):  May
I  request you to direct  that  the. 
Minutes of every meeting of the Busi

ness Advisory Commifttee be dnnilat- 

ed  to the Members of the House?

Shri S. S. More (Sholapur):  May
I  request that the present  schedule 
be circulated to the Members with the 
timing?

Mr. Speaker; The present order  of 
priority, as stated by the hon. Minis
ter  of Parliamentary Affairs, will be 
circulated for the information of the 
Members.  As regards the other re
quest of Shri Kamath,  I am afraid it 
is very dilfflciat to accept it. The con
clusions are there  and the Minutes 
are circulated to the Members,  and 
the Members representing the sections 
of the House can always oommunitate 
their contents to all Members.

INDUSTRIAL  AND STATE FINAN

CIAL CORPORATIONS (AMEND
MENT) BILL

Mr. Speaker; The House will now 

proceed with clause by clause  con
sideration of the Bill further to amend 
the Industrial  Finance  Corporation 
Act, 1948, and  the State  Financial 
Corporations Act, 1951.

[Mr. Deputy-Speaker in the Chair̂

Clauses 2 to 6.

Clauses 2 to 6 were added to the 
Bill




